
GOVERNMENT OF KARNATAKA

No: UDD 201 CSS 2020 Karnataka Government Secreta riat

Date: 15-09-2020
Vikasa Soudha, Bengaluru.

ACT ION TAKEN REPORT

To,
The Hon'ble Chairman
National Green Tribunal
Principal Bench, New Delhi.

Respected 5ir,

Sub: Compliance to the Order passed by the Hon'ble National Green

Tribunal in Original Application no.75Ol20l9, Dr. Sanjay Rao & Ors

Vs. State of Karnataka.

Ref: Hon'ble National Green Tribunal's Order dated, 19-06-2020.

With reference to the above Subject, the Hon'ble Natlonal Green Tribunal
(NGT) has passed the Order on 19th of June 2020 and the directions issued vide Para

no. 7 & B are as follows;

"In uieut of the aboae for the damage c@used to the
environment, the State of Karnataka and. Municipal
Council, Bommasqnd.rq. are held. liable to pdg interim
compensation cssessed on adhoc basls at Rs. 15 Lo,khs. The
State of Kanto:taka is liable to pag Rs. IO Lo,khs and the
Municlpal Council, Bommasandra ls llable to pag Rs. 5
L<l,khs Fino.l compensation will be detennlned. afi,er
hearlng the State qnd, the Municipal CounciL lf necessary,
dn expera Commlttee will be appolnted, It is open to the
State ond the Munlcipal Councllto recooer the amountfrom
the errlng officers. The amount of lnterlm compensation Ls
llable to be deposited uith the CPCB utithin one month and,
mag be spent for restoration of the enuironment. The Stqte
PCB mog lnltia:te prosecutlon as directed. bg the Hon'ble
Supreme Court.
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Further remediq.l action mag be taken expeditiouslg bg theauthorities and, dischdrge of ang pollutant in the uater
blt-dg b9 stopped. forthutith, A compliance repor-t, mag be
filed bg the concerned Additionol Chief Secreiary,
Kqrnqtaka after coordlnating utith the concerned. offi.ceiswithin three months bg e-mall at Judicial-ngt@oa.inpreferablg in the form of searchable pDF/ OCn Suppon, eOI.
qnd, not in the form of Image pDF.

List for Jurther consld.erqtion on O4.7 1.2O2O.,,

o It is submitted that the directions issued to the Town Municipal Council
Bommasandra (TMC) / State Govt. by the Hon'ble Tribunal are as below;

) The TMC should stop dumping of garbage near the lake. Municipal Solid

waste (MSW) generated in TMC limits should be managed as per the
provisions of Solid Waste Management Rules, 20L6.

) The TMC should immediately stop discharging unregulated sewage into

the la ke.

) The TMC shall take necessary remedial action to clean the polluted lake.

) "Sewage Treatment Plants" should be set up and made functional, within

the timelines and the format, expressed hereinabove.

> The State of Karnataka is liable to pay Rs. 10 Lakhs and the Municipal

Council, Bommasandra is liable to pay Rs.5 Lakhs as the interim

compensation for the damage caused to the environment.

) The amount of interim compensation is liable to be deposited with the

CPCB within one month and may be spent for restoration of the

environment.

) A compliance report may be filed by the concerned Additional Chief

Secretary, Karnataka after coordinating with the concerned officers within

three months by e-mail at iudicial-ngt@eov.in.

F lt is open to any State authority, the State PCB and the Municipal Council,

Bommasandra to file their response before the next date to avail of the

opportunity to contest the proceedings before this Tribunal.

o lt is submitted that, in this regard,2 meetings were held on 19-08-2020 and

02-09-2020 under the Chairmanship of Addltional Chief Secretary, Urban

Development Department for the Officers of Karnataka State Pollution Control

Board (KSPCB), Directorate of Municipal Administration (DMA), Karnataka

Urban Water Supply & Drainage Board (KUWS&DB), District Urban

Development Cell, Bangalore Urban District (DUDC), Town Municipal Council,
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Bommasandra(TMc)todiscussonfurthercourseofactiontobetakenbythe
concerned institutions as per Hon'ble National Green Tribunal's directions.

It is submitted that, Letters were written to Directorate of Municipal

Administration (DMA) which is the state Level overseeing lnstitution for all

Urban local Bodies excluding BBMP, Karnataka Urban water supply and

DrainageBoard(KUWS&DB),whichisalsostateLevelNodalAgencyfor
implementation Water Supply and UGD Projects in all ULBs of the State

excluding BBMP, to take necessary steps to implement Hon'ble NGT's order

and to take up remedial actions immediately on war foot basis'

It is submitted that, as per the Hon'ble NGT directions, the steps taken by the

State Govt. / TMC Bommasandra towards the prevention of further pollution

of lake and remedial action taken towards rejuvenation of the Lake are

illustrated below,

o The TMC Bommasandra has stopped dumping garbage into or near the

Kithiganahalli Lake from the past one and half years. Bommasandra

was earlier a Village Panchayat and recently (in the year 2015)

upgraded as an Urban Local body (Town Municipal Council). Waste

accumulated in and around Lake was dumped earlier by the then

Village Panchayat and by TMC in its initial days, as the local body ls not

having necessary land for carrying out Solid Waste Management

activities.

Municipal Solid Waste Management in TMC, Bommasandra:

It is submitted that, the Chief Officer, TMC Bommasandra has reported as

be low,

Direction No.1 - The TMC should immediately stop dumping garbage in and around
the lake and shall manage Municipal Solid Waste as per provisions
of Solid Waste Management Rules, 2016:

It is submitted that, the Chief Officer, TMC Bommasandra has reported as

below,

a

a

Sesresation of Waste at Source and Door-to-door Collection of Waste

o The TMC has 23 wards with an area of 8.28 Sq. Kms. and population of
28353 (2011 Census) (present population is approx. 42,OOO\. There are

llrl
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8071 no. of households, 94G no. of commercial establishments and L0
no. of bulk waste generators (which generates more than 100 kgs of
waste everyday) in the TMC limits. Everyday approximately l-2 tons of
Municipal Solid waste (MSW) is being generated and about 1.0 tons of
MSW is collected in the TMC limits.

o Door-to-door collection of waste is being carried out in all the 23
wards. There are totally 9 no. of Auto tippers deployed for this.

o The Municipal Solid Waste (MSW) is being segregated at source into
two streams i.e., wet waste and dry wastes. The Autotippers have two
compartments for collection of wet and dry waste separately. The

segregated wet waste is handed over to nearby farmers for manure

and dry waste is handed over to the NGO named SAAHAS for further
recycling.

o As mentioned above, TMC Bommasandra doesn't have a dedicated

SWM site for scientific processing & disposal of municipal solid wastes.

The Chief Officer, TMC Bommasandra has reported that, TMC has made

several written requests to Deputy Commissioner, Bengaluru Urban

Dist and Tahsildar, Anekal Taluk, to allocate suitable land for handling

the municipal solid wastes. Tahsildar, Anekal Taluk has given

endorsement stating that there are no Govt. lands available in the

Taluk limits and there is a huge price demand to the extent of Rs. 35

crores for just 10 acres of land for the private lands.

o As mentioned above, approximately about 6 TPD of wet waste is being

handed over to farmers to use it as compost in their fields.

o About 4 TPD of dry wastes is being handed over to a NGO named,

SAHAS by the TMC for further recycling. As per the agreement, M/s

SAHAS is paying amount to TMC (approx. Rs 1000 everyday), which will

be in-turn given to Pourakarmikas as an incentive to their waste

collection work. As per the agreement, M/s SAAHAS is collecting the

dry wastes from commercial establishments and NGO is paid monthly

prescribed user charges by the concerned commercial establishments.
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It is submitted that, lnstructions were issued to TMC Bommasandra, to

establish decentralised waste processing units at ward levels to handle the

wet wastes at ward level itself, until the TMC establishes a centralised

scientific processing and disposal unlt or an alternative solution is found out.

It is submitted that, as procurement of land for solid waste management is

very difficult in entire Bengaluru Urban Dist., because of high price demand

for lands, in order to have a an alternative and permanent solution for waste

disposal problem, a D.O. letter is written by ACS to Govt., UDD to the

Commissioner, Bruhat Bengaluru Mahanagara Palike (BBMP), instructing him

to accept the waste generated in all 7 Urban Local Bodies of the District on

tipping fee basis to any one or more nearest BBMP's SWM plants for further

scientific processing and disposal and to submlt an ATR to the State Govt.,

within 20-10-2020.

Direction No.2 - The TMC should immediately stop discharging unregulated
sewage into the lake,

It is submitted that, the Chief Officer, TMC Bommasandra reported as below,

o The Bommasandra TMC was earlier a Gram Panchayat and recently

upgraded as Urban Local Body (in the year 2015). The existing UGD

lines were laid and connections were given during the Gram Panchayat

period and recently, in some of the newly formed layouts of TMC also.

o Only overflow from Septic tanks in Ward no.2 & 9 Households is

getting discharged into drains and no sewage is discharged into the

lake directly.

o TMC has requested to Karnataka Urban Water Supply and Drainage

Board (KUWS&DB) to prepare a DPR for establishment of STPs to treat

the sewage generated in the TMC limits. TMC has deposited Rs. 12.00

lakhs to KUWS&DB for the same and Survey is already completed.

It is submitted that, as establishment of STPs is a long term process, in order

to have an immediate and effective solution towards treatment of sewage, as

per recommendations of KSPCB officials, instructions are given to

Bommasandra lndustries Association, vide DO letter dated 11-09-2020 to

a

Mri|

a
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establish 5 nos. of Japanese technology based Container type Sewage
Treatment Units (STUs) each with 50 KLD capacity and SBR technology, from
their Lake Rejuvenation Funds available under corporate Social Responsibility
(CSR fund).

It is submitted that, KUWS&DB has already completed the field survey and
assessment, project designing and estimation are under progress. 2 STps with
capacities 3 MLD (at an estimated cost of Rs.622 Lakhs) and 6 MLDs (at an

estimated cost of Rs.839 lakhs) with SBR technology are proposed in DpR to
treat all sewage generated in the TMC limits. Total cost of DPR including UGD

network along with 2 STPs is estimated to be Rs. 110.25 crores.

It is submitted that, as per decisions taken in the meeting held on 02-O9-2O2O,

A Joint inspection has been conducted by the Officers / representatives of
KSPCB, TMC Bommasandra, DUDC Bengaluru Urban Dist., Directorate of
Municipal Administration, Bommasandra lndustries Association on

03-09-2020, to assess the quantity of sewage flow into Lake, identification of

locations to install 50 KLD Container type of STUs, status of effluent flow from

lndustries into Lake status of legacy waste dumped in and around the lake and

its remediation etc.

It is submitted that, a DO letter has been written to Member Secretary,

Karnataka State Pollution Control Board to conduct a joint inspection of

Bommasandra lndustrial Area along with TMC officials, to find out polluting

industries which are discharging effluents without any treatment into the

Lake, take stringent actions as per law and to submit an ATR to the State Govt.

before 30-09-2020.

Direction No.3 - The TMC shall take necessa ry remedial action to clean the
polluted lake.

a It is submitted that, the Chief Officer, TMC Bommasandra has reported as

below,

o Dumping of garbage in and around the lake has been stopped from the
past one and half year. ln order to prevent further illegal dumping of

wastes, fencing of lake is done.

o Earlier, an Expression of lnterest (EOl) was invited by the TMC on

03-05-2019 to clear legacy waste dumped in and around the Lake, by
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bio-remediation method, but none of the agencies responded to the

EOt.

o Meanwhile, The Bommasandra lndustries Association has come

forward to take up lake rejuvenation activities (clearing of legacy

waste, cleaning of polluted Lake Etc.) under CSR activities and they

have written a letter dated: 16-12-20L9 to TMC in this regard, seeking

the TMC's approval for the same.

o The Councll Body of Bommasandra TMC has given approval to it, vide

its Council General Body meeting proceedings held on 03-L2-2OL9.

o But due to corona pandemic issue, the industries were closed down

and labourers gone back to their villages / towns, the Lake rejuvenation

work has not begun yet.

It is submitted that, instructions were issued in the Meeting held on

02-09-2020 to the President, Bommasandra lndustries Association to take up

Lake Rejuvenation work immediately on war foot basis, which includes,

scientific disposal of existing legacy waste in and around Lake area, cleaning of
polluted water, beautification of Lake surroundings etc. A D.O. Letter is also

written to the President of BIA in this regard from the State Govt.

Direction No. 4 - The State of Karnataka is liable to pay Rs. 10 Lakhs and the
Municipal Council, Bommasandra is liable to pay Rs. 5 Lakhs as

the interim compensation for the damage caused to the
environment.

It is su bm itted that,ra

o As per the Hon'ble NGT directions, State Govt., through Directorate of
Municipal Administration has remitted Rs. 10.00 lakhs (UTR No.

R812002068258874) and TMC Bommasandra has remitted Rs. 5.00

lakhs (UTR No. CORPR22020071500590354) as interim compensation

amount to Central Pollution Control Board vide Bank A/c No.

53 2702010009078, Union Bank of lndia, l.P. Extension Branch,

Bengaluru.

o The TMC Bommasandra has remitted the amount on 15-07-2020 and

Directorate of Municipal Administration has remitted the amount
L7-07-2020.

\^I^f-
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DirectionNo.5-Acom pliance report may be filed by the concerned Additional
Chief Secretary, Karnataka after coordinating with the concerned
officers within three months by e-mail at iudicial-ngt@sov.in.

It is submitted that, as per the Hon'ble NGT's directions, following actions

were taken by the State Govt.;

a

o Two meetings were held on 19-08-2020 and 02-09-2020 under the

Chairmanship of Additional Chief Secretary to Govt., Urban

Development Department with the Officers from Urban Development

Department, Karnataka State Pollution Control Board, Directorate of

Municipal Administration, KUWS&DB, District Urban Development Cell,

Town Municipal Council Bommasandra and necessary instructions have

been issued to all the concerned organisations to implement the

Hon'ble NGT directions. Copy of the Proceedings are enclosed to this

Report and marked as Annexure-R1 & Annexure- R2 respectively.

o lnstructions were issued to carry out a joint inspection of the Lake,

sewage catchment areas, Bommasandra lndustrial Area etc. to find out

factual status about quantum of sewage entering into Lake, quantum

of untreated effluents being discharged into Lake, status of legacy

waste etc. Accordingly Officials / representatives from KSPCB,

KUWS&DB, TMC Bommasandra, Bommasandra lndustries Association,

DUDC Bengaluru Urban Dist., have conducted a joint inspection of the

Lake area etc on 3'd September 2020 and submitted an lnspection

Report to the Govt., Copy of the joint lnspection Report is enclosed to

this Report and marked as Annexure-R3.

o lnstructions were issued to KSPCB, to conduct a joint inspection of

industries in Bommasandra lndustries Area, along with TMC

Bommasandra officials / elected representatives to find out industries

which are discharging effluents without any treatment to the Lake and

to take stringent actions against such industries for their closure /
establishment of ETPs to treat the effluents in a time bound manner

and submit an ATR to the State Govt., within 30th September 2020.

lnstructions were issued to BBMP to accept Municipal Solid Wastes

generated in 7 ULBs of Bengaluru Urban Dist., including Bommasandra

\,Ji{- page 8 ore
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TMC in any one or more nearby BBMP SWM Plants for further scientific
processing and disposal of waste on tipping fee basis. An ATR is also

sought in this regard from BBMP Commissioner within 20th October

2020.

o lt is again humbly reiterated that, instructions were issued to
Bommasandra lndustries Association to take up Lake Rejuvenation

activities on war foot basis, which includes, cease of effluent entry into

lake from industries, to set up ETPs for treatment of effluents, scientific

disposal of legacy waste dumped near Lake, cleaning of polluted lake

water, beautification of Lake area, most important to all, to establish 5

nos. of 50 KLD capacity Container type Sewage Treatment Units (STUs)

to treat the sewage entering from 2 wards of TMC from their CSR funds

and to submit an ATR within 20th October 2020 to the Govt.

It is submitted that, based on further developments happened before the next

date of hearing i.e., 04-tl-2020, one more Action Taken Report will be

submitted to the Hon'ble NGT by the State Government.

It is humbly submitted that, the State Govt. is making all sincere efforts to

stop further pollution of Lake and to take all remedial actions to rejuvenate it.

Yours Sincerely,

o

(Rakesh Singh., IAS)

Additional Chief Secretary to Govt.

Uyba n Development Depa rtment
&-€or"rnrn"nt of Ka rn ata ka
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Proceedings of the Meetang held on 19-08-2020 @12.00 Noon, at Room No. 42?', 4'h Floor
Vikasa 5oudha under the Chairmanship of Additional Chief Secretary (ACS), Urban
Development Department (UOD) regarding the remedial action to be taken by Town

Municipal Council (TMC) Bommasandra as per the directions of Hon'ble National Green

Tribunal's Order dt. 19-06-2020 in the case no. 750 of 2019 in the matter of Dr. Sanjay Rao

Vs. State of Karnataka & ors,

Members present in the Meeting is enclosed as Annexure-l

loint Director Planning, UDD welcomed the Chairman and ACS to Govt. and Secretary to
Govt., UDD and other Officers present to the Meeting. He gave a brief introduction and

background of the said case and explained the directions issued by Hon'ble National Green

Tribunal in the Order dated 19-06-2020 w.r.t. case no. OA 750 of 2019 in the matter of Dr.

Sanjay Rao Vs. State of Karnataka & ors. regarding remedial action to be taken by the TMC

Bommasandra to clean up Kithiganahalli Lake located behind Narayana Hrudayalaya,

Bommasandra and to stop further discharge of sewage and solld wastes into it.

Environmental Engineer, UDD informed the Chair regarding the directions issued in the
Hon'ble NGT's order and the compliance mace by Govt. of Karnataka, as below,

The State Govt. shall remit Rs. 10 lakhs and TMC shall pay Rs. 5 lakhs as an interim

compensation amount to CPCB within one month from the Order date and the same has

been already complied by the State.

Additionat Chief Secretary (ACS) to Govt., UDD shall submit an aclion taken report to
Hon'ble NGT within 3 months from the oate of Order i.e., 18-09-2020 through e-mail.

Both solid and liquid wastes shall be handled as per their respective Rules & Acts in an

e nvironme nta I friendly man ner.

Next date of hearing is on 04-11-2020.

The Chief Officer, TMC Bommasandra explained the remedial action taken by the TMC

towards stopping further discharBe of sewage into the lake and efforts made towards

rejuvenating it. He informed that,

; Dumping of garbage by the TMC in and around the Kithiganahalli Lake has been stopped

since the past one and half years.

> Door-to-door collection of waste is being carried out in all the wards. The MSW

generated in TMC limits, is being segregated and collected in two streams namely, dry

and wet wasle.

r The wet wasLe collected is treated in a Govt. Land using bio-culture and the compost

generated thus, is given to the farmers. The dry waste is being handled by an NGO,

namely, SAHAS, Bengaluru.
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TMC produces about 12 tons of Municipal Solid Waste everyday and there is no suitable

land available for processing and scientifically dispose it. Several written requests have

been made to the Deputy Commissioner and Tahsildar, but, Tahasildar in turn has given

an endorsement that no suitable lands are available for the said purpose.

As far as discharge of sewage into the Lake is concerned, presently, there is no discharge

of sewage into the Lake.

Most of the UGD lines were laid down and connections given during the period when

Bommasandra was a Village Panchayat. But, Sewage Treatment Plant to treat the

sewage collected through the UGD network is not established so far.

Karnataka Urban Water 5upply and Sewerage Board (KUWS&DB) is the nodal agency to

establish STP and hence, TMC has requested KUWS&DB to establish a STP to treat the

sewage generated ln the Town, The TMC has remitted Rs. 12.0 lakhs to KUWS&DB

towards preparaiion of Detailed Pro.ject Report (DPR) for the same. Survey and

conditional assessment of existing sewer network has been completed, design and

estimatio n is under progress.

It was witnessed by the members of the Joint lnspection Cornmittee, which includod

KSPCB officials too, during the inspection of the Lake that, at present, only effluents

from the industries of Bommasandra lndustrial Layout is being discharged into the Lake

without any treatment and there is no discharge of sewage from the TMC into the Lake.

But, in the report submitted by KSPCB to the Hon'ble NGT, nothing has been mentioned

about the discharge of effluents into the Lake by the industries and only discharge of

sewage by TMC is mentioned which is factually incorrect.

Secretary to Govt., UDD asked sEO, KSPCB to examine the allegations made by the Chie{

Of{icer, TMC Bommasandra about the report submitted by the KSPCB and come out wrth a

factual report by 2lotAugust 2020, as the factual report by the KSPCB will play a vital role in th€

prescnt casc.

The 5tO, KSPCB informed that, he will go through the joint inspection report submitted

by the KSPCB to the Hon'ble NGT and come back with,n 2 days. The Chief Officer of TMC

Bommasandra handed over the inspection report to the SEO, KSPCB.

The Project Dare.tor, DUDC, Bengaluru Urban Dist. informed that Bommasandra TMC as

well as other 5 ULBs are facing serious problem in finding suitable Iand for establishment ol
both SWM and STP plants. He also informed the Chair that, Govt. lands are not available and

private land owners are demanding about Rs. 35.0 crores for 10 acres of land. He also

mentioned that setting up of STPS requires huge capital investment and ULBS are not in a

posltion to bear such a huge expenditure.

ACS to Govt., UDD asked the Pro.iect Director, DUDC and Chief Officer, TN,tC

Bommasandra to provide details of funds available for taking up immediate remedial actions as

per the Hon'ble NGT's directions. The PD of DUDC said that funds are available with Aneka
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Planning Authority for taking up lake rejuvenation works and Bommasandra lndustries
Association have come forward to take up the Kithiganahalli lake rejuvenation work from their
own funds.

ACS to Govt., UDD asked the SEO of KSPCB to guide the TMC in implementing the
remedial action in preventing the pollution of Lake. He insisted upon KspcB to come out with
simple, cost effective, easily implementable solutions based on the availability of funds. sEo of
KSPCB informed the chair that, this subject will be placed in the forthcoming stare Level
Technical Advisory Commjttee meeting schedulcd on 26tr' of August 2020 and as per the
directions of the Committee, instructions will be given to TMC regarding scientific treatmenl
and saie disposal of both municipal solid waste and sewage generated,

ACS to Govt., UDD directed the members present to have one more meeting during the
last week of August, immediately after the KSBCB State Level Technical Advisory Committee's

meeting, to finalise the road map to implement ihe Hon'ble NGT'5 directions. He insisted upon

setting up of goals which are achievable within the stipulated timelines. He also agreed to Chief

Officer, Bommasandra TMC's suggestion to invite the Adhyaksha and Upadhyaksha of TMC

along with the President of Bommasardra lndustries Association for the next meetlng, as their
involvement will speed up the implementation of remedialactions such as rejuvenation of Lake,

setting up of treatment plants etc.

Sri Darpan, Govt. Advocate for the State at Hon'ble NGT informed the Chair that, there

is a lack of coordination between the departments and KSPCB which is resulting in adverse

directions issued by the Hon'ble NGT againit the State. Hence, he requested all the

departments concerned and KSPCB to coordinate and consult each other before submitting any

reports / Action Taken Reports (ATRs) to Hon'blc NGT. He also in{ormed that, a copy may also

be sent in advance to him for verification of its correctness / appropriateness before submitting

it to the Hon'ble NGT.

He also suggested that, by taking appropriate remedial action within the given timelines

and bringing it to the notice of Hon'ble NGT, penalties in future can be avoided.

1) The KSPCB shall look ,nto the joint inspection report of Kithiganahalli Lake and come out

with factual report about effluents berng released from surrounding industries also

within 2 days. lf any industries are found to be discharging the effluents, steps shall be

taken to stop lt on war foot basis.

2) Project Director, DUDC and Chief Officer, TMC Bommasandra shall furnish the various

{unds available to take up the remedial action as per the Hon'ble NGT's directions.

3) The KSPCB shall guide the TMC Bommasandra regarding the works to be taken up

towards remedial action as per the Horr'ble NGT's directions, after placing the said
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subject in the forthcoming state Level Technical Advisory committee- The KSPCB shall

propose achievable goals within the timelines.

4) A proposal may be submitted by TMC to the Govt. through DMA for 4(g) exemptions

under KTPP Act, if required, for the remedisl works / setting up of proposed facilities /
carrying out necessary activities which needs tender to be invrted.

5) As the availability of land for both Solid and Iiquid waste management is difficult, the

TMC shall look for alternative technologies or setting up of decentralised units where

requirement of land will be very less. Until the STP Plant is established TMC shall adopt

Phyto-re mediation method to treat the sewage. However, the Deputy Commissioner /
Tahsildar shall take necessary steps to allocate suitable land for both Solid and Liquid

waste fi1a nagement.

6) The TMC Bommasandra shall submit an interim Action Taken Report to Govt., through

DMA on or before 3L-08-2020, which is required for submission of the ATR by the Govt.

as per the Hon'ble NGT's directions.

7) Henceforth, any reports / ATRS submitted by the KsPCB or other concerned

departments shall be sent to Govt. prior to final submission with a copy sent to Sri

Darpan, Govt. Advocate of Hon'ble NGT ior the State for his concurrence.

8) Next meeting shall be called during 1't week of September, for which President and Vice

Pres dent of TMC Bommasandra along with the President of Bommasandra lndustries

Association may be invited as their involvement will facilitate further course of remedial

a ctio n s.

The meeting was concluded with a vote of thanks

Ntt
(Rakesh Singh, 1.A.5.)

Add ition a I Chief Secreta ry to Govt
Urban Development Department

Copy To; 1,"

1) The Managing Director, KUWS&DB, Bengaluru.

2) The Director, Directorate of Municipal Administration, W Towers, Bengaluru

3) The Member Secretary, Karnataka State pollution Control Board, Bengaluru.

4) The Project Director, DUDC, Bengaluru Urban Dist.

5) The Chief Officer, TMC, Bommasandra.

6) Sri Darpan, Govt. Advocate for Hon'ble NGT, New Delh i.

7) PS to Additional Chief Secretary, UDD, Vlkasa Soudha, Bengaluru.

8) PS to Secretary, UDD, Vlkasa Soudha, Bengaluru.

9) PA to loint Secretary, UDD, Vlkasa Soudha, Bengaluru.

10) PA to Deputy Secretary -2, UDD, Vlkasa Soudha, Bengaluru.
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An nexure-l

Officers Present in the Meeting.

1) Sri Rakesh 5ingh, t.A.S., Additional Chief Secretary to Govr., Urban Development
Department, Govt. of Ka rnata ka.

2) Dr. l. Ravishankar, t.A.S., Secretary to Govt., Urban Development Department, Govt. of
Ka rnat aka.

3) Sri K.S. Shankar, Joint Director (P) & Ex-Officio Deputy Secretary, Urban Development
Department, Bengaluru-

4) 5ri Somesh M.C., Executive Engineer, Directorate of Municapal Administration, Bengaluru.

5) Sri A. Uday Kumar, CEO, Karnataka State Pollution Control Board, Bengaluru.

6) Sri Syed Kwa.ia, SEO, Karnataka State Pollution Control Board, Bengaluru.

7) Sri Rudramuni 8.K,, Project Director, District Urban Development Cell, Bengaluru Urban

D ist.

8) Sri Ramesh C., Chief Officer, Town Municipal Council Bommasandra, Bengaluru Urban

Dist.

9) sri K.M. Darpan, Govt. Advocate, National Green Tribunal, New Delhi

10) Sri G.N. Nagesh Kumar, Environmental Englneer, PMU, Urban Development Department.

11.) 5mt. Snehalatha S.V., Environmental Engineer, Directorate of Municipal Administration,

Bengaluru.

12)Sri B.N. Srinath, PPP & lS Expert, Directorate of Municipal Admin,stration, Bengaluru.

13)Smt. Shanthala S., Environmental Engineer, Town Municipal Council Bommasandra.
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Proceedings of the 2"d Meeting held on 02-09-2020 @12.00 Noon, at Room No. 42z,4th Floot

Vikasa Soudha under the Chairmanship of Additional Chief Secretary, Urban Development

Oepartment (UDD) regarding remedial action to be taken by Town Municipal Council (TMC)

Bommasandra as per the directions of Hon'ble National Green Tribunal's Order dated 19-06-2020

in the O.A. No.750 of 2019 in the matter of Dr. Sanjay Rao Vs. State of Karnataka & ors'

List of Members present in the Meeting is enclosed as Annexure'l.

Joint Director Planning welcomed the Additional Chief Secretary (ACS) to Govt, UDD,

Secretary to Govt., UDD, Director, Directorate of Municipal Administration and other Officers

present to the Meeting. He briefed about decisions taken /directions issued in the previous meeting

and also action taken on those decisions/directions,

sl.
No.

Decisions taken in the Previous Meeting Action Taken / compliance

1 The KSPCB shall look into the joint
inspection report of Kithiganahalli Lake

and come out with factual report about
effluents being released from surrounding
industries also within 2 days. lf any
industries are found to be discharglng the
effluents, steps shall be taken to stop it on
war foot basis.

KSPCB Officials informed that they have

issued notices to 4 such Polluting
industries.

TMC Bommasandra has also issued to
notices to more than 100 industries.

2 Project Director, DUDC and Chief Officer,
TMC Bommasandra shall furnish the
various funds available to take up the
remedial action as per the Hon'ble NGT,s

directions.

Chief Officer, TMC Bommasandra
informed that, Rs. 49 lakhs of funds are
available under Municipal funds for Lake
Rejuvenation activities.
He also informed that, Bommasandra
lndustrial Association have come forward
to take up the Lake Rejuvenation Work
under their CSR funds-

3 The KSPCB shall guide the TMC

Bommasandra regarding the works to be

taken up towards remedial action as per

the Hon'ble NGIS directions, after placing

the said subject in the forthcoming State
Level Technical Advisory Committee. The
KSPCB shall propose achievable goals

within the timelines.

5EO, KSPCB informed that, there is a
Japan technology based Sewage
Treatment Units (STUs) available which
requires very less space and can treat
upto s0 KLD of sewage and the same can
be adopted by the TMC for treating the
sewage generated in ward no, 2 & 9.
Cost of each unit (50 KLD capacity) is
around Rs. 39 lakhs and a Got undertaking
company by name WAPCOS Ltd. are the
manufacturers / su lier of these STUs.

4 A proposal may be submitted by TMC to
the Govt. through DMA Ior 4(C)

exemptions under KTPP Act, if required,

Chief Off icer, TMC Bommasandra
informed that, as the time available for
establishing these units is very less and
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sl.
No,

Decisions taken in the Previous Meeting Action Taken / ComPliance

for the remedial works / setting up of
proposed facilities / carrying out necessary
activities which needs tender to be invited.

we need to submit compliance report to

Hon'ble NGT before next date of hearing,

said units may be procured and installed

by the Bommasandra lndustrial

Association under their CSR funds.

5 As the availability of land for both Solid
and liquid waste management is difficult,
the TMC shall look for alternative
technologies or setting up of decentralised
units where requirement of land will be
very less. U ntil the STP Plant is established
TMC sha ll adopt Phyto-remediation
method to treat the sewage. However, the
Deputy Commissioner / Tahsildar shall
take necessary steps to allocate suitable
land for both Solid and Liquid waste
management.

Pro.iect Dlrector, DUDC informed that,

there are no Govt. lands available in the

entire Anekal Taluk and a private land

with an area of 9 acres 37 guntas is
available, but price of the land is around

Rs. 36 crores.

Director, DMA informed that, the cost of
private land is too high and can't be

affordable in existing financial crunch and

as all other ULBs of District are facing

same problem, we may request BBMP

Commissioner to accept waste generated

from these 7 ULBs for further treatment
and disposal on tipping fee basis, which
will solve the lon standing problem

6 The TMC Bommasandra shall submit an

interim Action Taken Report to Govt.,

through DMA on or before 31-08-2020,
which is required for submission of the
ATR by the Govt. as per the Hon'ble NGT's

directions.

Chief Officer, TMC Bommasandra
informed that, an Action Taken Report
dated 18-08-2020 has already submitted
to the Govt, in the previous meeting and

based on further developments as per the
2nd Meeting's decision, a fresh report will
be submitted by TMC within a week's
time.

The matter is discussed and conveyed to
all the concerned departments, including
KSPCB.

7 Henceforth, any reports / ATRS submitted
by the KSPCB or other concerned

departments shall be sent to GoW. prior to
final submission with a copy sent to sri

Darpan, Govt. Advocate of Hon'ble NGT

for the State for his concurrence.
As per the decision taken in the l,'!
Meeting held on 19-08-2020, Adhyaksha
and Upadhyaksha of TMC and President
BIA have been invited for this 2nd Meeting
being held on 02-09-2020.

Next meeting shall be called during 1

week of September, for which President

and Vice President of TMC Bommasandra

along with the President of Bommasandra

lndustries Association may be invited as

their involvement will facilitate further
course of remedial actions.
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Secretary to Govt., UDD asked TMC officials and other members present in the Meeting about

remedial action taken by TMC Bommasandra towards rejuvenation of Lake,

Upadhyaksha of TMC Bommasandra informed that, only small quantity of sewage from only

ward no. 2 & 9 ls entering the Lake, whereas, major pollution of lake is caused due to

eff luents discharged from surrounding industries.

President, Bommasandra lndustries Association (BlA) denied and said that, there may be

only few violating lndustrles, but major pollution is caused due to sewage entry and Leachate

oozed out from legacy waste dumped around the Lake by earlier Gram Panchayat and

present TMC as well.

The SEO, KSPCB said that, notices have been served by the Board for 4-5 such polluting

industries, however Sewage / Septage from households (2 wards) which are connected to

open drains is entering into Lake.

Secretary to Govt., UDD asked KUWS&DB officials about status of DPR for establishment of

STPs, for which EE, KUWS&DB informed that, field survey and assessment are comPleted,

designing and estimation are under progress. He said 2 STPS with capacities 3 MLD (at an

estimated cost of Rs. 522 Lakhs) and 5 MLDS (at an estimated cost of Rs. 839 lakhs) with SBR

technology are proposed to treat sewage generated in the TMC Bommasandra limits. Total

cost of DPR including UGD network along with 2 STPS is estimated to be Rs. 110.25 crores.

ACS to Govt., UDD enquired KUWS&DB and KSPCB officials about time required for
establishment of sewage treatment plant and opined that, since establishment of STPS take
slightly longer time, wanted to know possibilities of immediate interim measures that are

available to treat Sewage, for which SEO, KSPCB replied that a Japanese technology based

Container type of Sewage Treatment Units with a capacity of 50 KLD with SBR/MBBR

technology are available at a cost of Rs. 38.50 lakhs / unit.

CEO, KSPCB also informed that, sewage generation from ward no. 2 & 9 is about 250 KLD and

hence 5 such units are required to treat the sewage. Said Units requires very less space and

can be fitted in a car parking space and hence suitable for Bommasandra town.

Secretary to Govt., UDD asked about Unit's credibllity and sustainability for which SEO,

KSPCB replied that, the Company has already installed about 10 lakh units worldwide and

also several units in many Parks of Delhi. He also informed that, they have tender exemption
from Govt. of lndia and we may directly purchase the said equipment from them without
tender. ACS to Govt., UDD asked the KSPCB officers to find out whether the Company has

tender exemption under KTPP Act.

ACS to Govt., UDD asked KUWS&DB, KSPCB, Directorate of Municipal Administration, TMC

officials & elected representatives, Chairman BIA to have a joint inspection of the Lake and

its surrounding area, sewage generating wards from where it is said to be entering the Lake

and carry out identification of places for installation of proposed Container type of Sewage

Treatment Units, status of legacy waste dumped around Lake, effluent flow from industries

into Lake, sewage flow into the Lake etc. within a day and submit a Report to UDD.

a
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secretary to Govt., uDD asked President, BIA about when the lake rejuvenatlon work will be

taken up by the Association, for which President, BIA replied that, A Lake Rejuvenation

committee has been formed by the BIA and around 70-80 lakhs of CSR funds has been

reserved for Lake Reiuvenation and further maintenance activities. Bbcause of corona

Pandemic lot of industries are closed down and many labourers have gone back to their

villages, hence little more time (one month) is required to take up Lake Rejuvenation works.

President, BIA also mentioned that, earlier Gram Panchayat and TMC have dumped the

waste in and around the Lake and hence, shall contribute some funds towards lake

rejuvenation, for which Adhyaksha and Upadhyaksha of TMC replied that, because of Corona

Pandemic, TMC is also facing financial crunch as there is a drastic reduction in TMC'S revenue

collections.

Adyaksha and Upadyaksha of TMC said that, the TMC doesn't have a Iand for SWM and

despite of several letters written to Tahsildar and Deputy Commissioner of Bengaluru Urban

Dist., so far Govt. has not allocated any land and hence, TMC has to face allegations of illegal

dumping of garbage on road sides, in open area and surroundings of lake.

Director, DMA mentioned that, in the current situation, TMC Bommasandra and other ULBs

of Bengaluru Urban Dist., are facing same land problem and hence, only solution left out for

these 5 ULBs is to transport their wastes to BBMP waste treatment plants on tipping fee

b asis.

ACS to Govt., UDD told that, a D.O. letter has to be written to BBMP Commissioner to accept

the wastes from all the said 6 ULBs of Bengaluru Urban dist for further scientific treatment
and disposal on tipping fee basis.

Following decisions were taken in the Meeting;

.i. A Team comprising of KUWS&DB, KSPCB, DMA, TMC, BIA shall conduct a joint inspection of,

in and around areas of Kittiganahalli Lake tomorrow i.e., 03-09-2020 and give feedback on
sewage entry from TMC wards into lake, entry of effluents from industries, status of legacy

waste dumped in and around Lake, identification of places for installing Container type of
proposed Sewage Treatment U nits.

* KSPCB shall initiate punitive action against the polluting industries which are discharging

untreated effluents into Lake and shall submit an Action Taken Report to ACS to Govt., UDD

well in advance before next date of hearing.

* BIA shall start Lake rejuvenation activities which includes shifting / bio remediation of legacy

waste, removal of silt, garbage from the lake, bio-remediation of polluted water,
maintenance of lake etc., within 15-20 days i.e., within 2"d or 3'd week of September.

* The BIA under CSR, shall procure and install 5 Nos. of Container type of Sewage Treatment
Units at the locations identified by the inspection team, from their own CSR funds.

.! A D.O. letter to be written by ACS to Gol,t., UDD to the Commissioner, BBMP to accept

wastes (MSW) from all 7 ULBs of Bengaluru Urban Dist. on tipping fee per ton of incoming

waste basis for further scientific treatment and disposal.
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* TMC shall take all necessary measures to reduce, reuse and recycle (3R principle) of MSw

generated everyday in its limits, shall strictly follow segregation of waste into at least 3

streams, i.e., wet, dry and domestic hazardous wastes, shall develop more decentralised

waste treatment facilities on its own or through NGOs on sustainable basis to reduce the

burden on centralised waste processing facilities.

* TMC shall take all necessary measures to stop discharge of sewage into any water bodies,

dumping of MSW and C&D wastes on road sides, open areas etc' They should develop

suitable monitoring and controlling mechanisms to stop such illegal dumping and discharge

of wastes.

* DUDC/TMC Bommasandra shall submit an ATR within 10-09-2020 through DMA to the Govt.

with all necessary photographs and relevant documents.

(File No. UDD 201CSS 2ozo, C.No.295590)

(Rakesh Singh, l.A'S.)

Additional Chief Secretary to Gow.

f7)rban D ev eloprnent Department

Copy To;

1) The Managing Director, KUWS&DB, Bengaluru.

2) The Director, Directorate of Municipal Administration, W Towers, Bengaluru.

3) The Member Secretary, Karnataka State pollution Control Board, Bengaluru.

4) The Project Director, DUDC, Bengaluru Urban Dist.

5) The Chief Officer, TMC, Bommasandra.

6) sri Darpan, Govt. Advocate for Hon'ble NGT, New Delhi,

7) PStoAdditional Chief Secretary to Govt., U DD, Vlkasa Soudha, Bengaluru.

8) PS to Secretary to Govt., U0D, Vlkasa Soudha, Bengaluru.

9) PAtoJoint Director (plannlng) and Ex-Officio Deputy Secretary, UDD,Vlkasa Soudha,

Bengaluru.

10) PA to Joint Secretary to Govt., UDD, Vlkasa Soudha, Bengaluru.

11) PA to Deputy Secretary to Govt. -2, UDD, Vlkasa Soudha, Bengaluru.

12) Office Copy.
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Annexure.l

Olflccrs Present ln the Meetlng.

l) Sri R;rktsh SinRh, t.A.S., Additional Chief Secretary to Govt., Urban Developnrent Department.

Govt. oI l(arnataka.

2) Dt. J. R.rvishankar, l.A,s., secretary to Govt.. Urban Derrelopnrent Department' Go\t' of

Knrrrat.rkJ.

3) Snlt. B,B. Cauvery l.A.S., Director, 0irectorate of N4unicipal Ad nlinistration, Bengaluru.

4) Sri K.S. Shrnlor. Joint Director (P) & Ex-Officio DeputY Secretan', Urban Development

Departm0nt, Bengaluru.

5) Sri G.M. Nagar.rju, Dy. Chief Engineer, KU\(S&DB, Bengaluru.

6) Sri T.N. Mudduralanna, ENecutive Engineer, KU\ryS&DB, Bengaluru.

7) Srl Sonresh M.C., Executive Engineer, Directorate of tr,lunicipal Adnrinistration, Bengaluru.

8) Sri A. Uday Kumar, CEO, Karnataka State Pollution Control Board, Bengaluru.

9) Srl Syed Kwaia , sEo, Karnataka state Pollution control Board, Bengaluru.

10)Sri C.R. Manjunath, REO, Sharjapura Regional Office. KSPCB, Bengaluru.

11) Sri G.S. Manjunath, DEO, Sharjapura Regional Office, KSPCB. Bengaluru.

12)Sri Rudramuni 8.K., Project Director, District Urban Developnrent Cell, Bengaluru Urban Dist.

13) Sri Ranresh C., Chief Officer, Town Municipal Council Bon)masandra, Bengaluru Urban Dist.

14) Sri Vasanth Kuntar, President, TMC Bomnrasandra, Bengaluru Urban Dist.

lS) Sri Srinivas, Vice President, TMC Bonrnlasandra, Bengaluru Urban Dist.

16)Sri Pradeep, Nonlinee Councillor, TMC Bonrnrasandra. Bengaluru Urban Dist.

17)Sri A. Prasad, President, Bonrnrasandra lndustries Association, Bonintasandra, Bengaluru

Urban Dist.

18)Sri K,M. Darpan, Govt. Advocate, National Green Tribunal, Nerv Delhi

19)Sri G.N. Nagesh Kunrar, Environn\ental Engineer, PMU, Urban Development Department.

20)Snrt. Snehalatha S.V., Environnrental Engineer, Directorate of Nlunicipal Administration.
Bengaluru.

21)Srl B.N. Srinath, PPP & lS Expert, Directorate of Municipal Ad nlinistration, Bengaluru.

22) Smt. Shanthala S., Environnrental Engineer, Town Municipal Council, Bomntasandra.

23)Sri Manjunath C.M., Sr. Health lnspector, Town Municipal Council, Bonrmasandra.
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AVOID USE OF PLASTIC BE'[CO'TRIENDLY

-:\*7---ilE-ry\,,
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Karnataka State Pollution Coxltrol Boarel

"dond Cdd', 1 ood sd( $d6 s, do. {9, stN,r6r racur., tJofitb& - s60 001, dNnFtJd c,nc$, ?Fd
"Parisara Bhavan', 1st to sth Floor, # 49, Church Street, Bangalore - 560 001, Karnataka State, lndia

N0. KSPCB/lR/SE)INFRI/NGT-750 ot 201912020-21 dated 3.9.2020.

INSPECTION REPORT OF SRI.SYED KHAJA MOHIDDIN, Senior Environmental Officer, KSPCB.

Location lnspected: Kiltagana Halli Lake, Bommasandra

Date: 3-9-2020

Officers / Executives Present

Shri. Rudra Swam v P Director, DUDC, Bangalore Urban

Shri. Prasad President, Bommasandra lndustries
Association

Ms. Nagarahna KS

Ms. b-s sayath.i

Asst Executive Engineec KUWSSDB,

alore

11

Shri. T N M anna

Ward No 16

Ex President

Nominee Councilor

Chief Offi cer, TMC,Bommasandra
tz. DEO, KSPCB

Preamble: The joint inspection was canied out as per the discussions held during the meeting held on

2.9,2020 on the NGT OA No. 750 ol 2019 ( Sanjay Rao Vs State of Kamataka) Matter under the

Chairmanship of lhe Additional Chief Secretary, Urban Development Department. This is about

dumping of garbage and inflow of sewage into the Kittaganahalli Lake.

Back Ground lnformatlon:

Kittaganahalli Lake is located in the Bommasandra CMC area covering 28 Acres and 34 Guntas. Major
part of the lake is fllled with the legacy garbage waste which is being dumped over several years.

There is one storm water drain leading to the lake.

Catchment Area: The catchment area of the lake is Ward NO. 2 and Ward No. 9 of the TMC,

Bominanahalli.

t

Asst Executive Engineer, KUWSSDB,

EE aloreKUWSSDB B

Vice President TMC6

o
I

Shri V. Sriniuvas

Shri Vasantha Kumar
Shri. Babanna

10.

Shri.Ramesh

Shri.G S ath

"xl,-,!d€6 t.)df &Oj,, d8t'd ori d&1!"

1.

E

I

4.

Bangalore

Shri. Narayanswamy

I Shri.K S Pradeep



Activities in the area and quantification ol water consumption and genaration of sewage

Activity I{o Consumptian of
Water in Lt

Sewage
Genetated Lt

1

?
a

KIADB Quarters

Residences with Khata

64 43,200

250 1,68,750

100

34,560

1,35,000

54,00067,500

54,0004 Guest Houses constructed by KlA08 ,nn 43,200
and leased out to N Iry{qval

3,33,450 Lr 2,66,760 Lt

lndustries 530

Mode of Treatment of Sewage: The sewage generated form the above mentioned areas is being let
inlo the Septic Tank provided by the KIADB behind their quarter$ through UGD system. But the water
is over flowing and stagnated around the Septic tank. This water is bound to get inlo the Kittaganahalli
tank.

Flow from the lndustriee: By physical observation and color of water, il is of the opinion that there is
inflow of efiluents tom the industries into the storm waler drain, of about 30,000 LUDay. Though no
specilic industry was found discharging direcfly.

Outcoms of tho discuosionr held post the joint inrpoction:

Proposed l{anagement of sewage: A Sewage Treafnent Plant of 275 KLD to be built over and / or
nexl to lhe septic lank. The sewage is flowing to this point through underground drainage system and
by gravity and enough space is available for fie establishment of STP

Technology: The TMC has submitted the proposal to he KSPCB received from M/S Wapcos about
Japanese packaged treatment plant designed to meet the KSPCB standards of less than 10mg/lil of
BOD, based on the SBR technology- The adyantages of this system is low maintenance cost ol only
20 units of power for each module o{ 50 KLD. This does nol need maintenance and regular moniloring.
One shilt ol maintenance and supervision is enough. However all lhe members wanted to have a
technical presentation of the Technology in fre next few days.

lnstallation: ll was informed that the packaged STP can be installed within few weeks time

Oisposal of the final lreated sewage. The final heated sewage shall mmply to tte standards
prescribed by the KSPCB and can be used for all the tertiary purposes and for lhe gardening
purposes. lf there is excess keated sewage, KSPCB permits for he discharge into tre lake with lhe
introduction oi sensors linked to lhe PCB dashboard. Altemalively industries can also use lhis treated
water for their process (other than Pharma and food based industries).

Budget and Funding: lt was informed that fve packaged units of 50 KLD can handle up to 300 KLD
and may cost arcund Rs. 37.5 Lakhs per Unit of 50 KLD. The total may be around Rs. 1.875 Crores.
The President of the Association who is also the Councillor Sri Prasad informed that he industries
Association would bear the cost trom its CSR funds. ll's a good and welcoming gesture from the
industries.

2

Residences without Khata

l

L



Control of discharge of effluents from the industries. The leam of KSPCB would conduct surprise
checks in the next few weeks to identify the industdes discharging effiuenls and action will be initiated
as per the provisions of the act.

CETP for the Bommasandra lndustrial Area : KIADB will be asked to sel up a common efl'luent
treatment plant for the industries on priority. There is akeady a direclion from lhe Hon'ble Supreme
Court in WP No. 3752012 to set up the Common Waste Management facilities, KSPCB has already
convened a meeling with KIADB on 1 ls September, 2020 is to discuss this issue.

lnitiation of action against fffC, The KSPCB has akeady given authorisalion to the Regional Oificer
to fiie a criminal case for letting the sewage to get into the tank. However as per their commitment
before the Additional Chief Secretary to set up STP within 3 months and also as they have submitted a
proposal to KSPCB for the installatbn of packaged STP immedialely, The KSPCB may reconsider

about the initialion of legal action.

Removal of legacy tiYaste. lt is advisable to request the BBMP to collect all the waste on one time
basis and manage in theirexisting landfills.

llanagement of waste on regular basis. The CEO informed lhat organic waste is being taken away

by the farmem and in organic waste by NGO "Sahas'. However they are facing challenges for the
disposal of inerts. lt is advisable lo request BBMP to permit disposal of inerls in their existence facility
for the next six monlhs and within which TMC shall idenlify their own land for the garbage

management.

All the members who were presentjointly agreed for these proposals.

CONCLUSIONS AND ACTTON TO BE TAKEN:

Points concluded Action Timo Lines
TMC,

Technical Presentation

Submission of detailed

technical proposal along
with prescribed form to PCB

9.9,2020

ior al

Placing fie Order ior STP 19.9.2020

Com n of lnstallation 15.11.2020

Submission ol requisilion to
lnduskies Association for
Finance releaslng . "

Association formal Letter to
fund the STP

Sri. Prasad 16 9.2020

4 Release of funds Sn. Prasad 25.9.2020

Consent for setling up of STP PCB 16.9.2020

with

TMC 9.9.2020

,nes

Visits to prevent discharge by
industries

RO, PCB Beiore 25.9.2020

Agreement with EBMP for

By Date
7.9,2020

J

7
le waste clearance

TMC Before 19.9.2020

fEettrns up otSTf
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Photographs :

View of Lake
Legacy waste on the lake bed

Drain to Lake

KIADB Septic Tank and water stagnation.
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Assemble at the TMC Bommasandra Office post lnspection on 3.9.2020

Copy to:

'1) The Additional Chief Secretary,

The Urban Development Department (UDD)

X5,ffi:1' li,fl ?" !Ll",i1li',r+(e @ +r.. L e"

2) The Project Director,

District Urban Development Cell, DC Office,
KG Road, Bangalore Urban District,

Bangalore-560 001
E-mail: dudc_burban@yahoo.com

Ph.no,-974'188370

3) The Executive Engineer,

KUWS & DB,

#5 & 6, Jalabhavan,
1st Stage, 1st Phase, BTM Layout,

Bannerghatta Road,

Bangalore-560 029,

s Khaja Mohiddin

SEO- /nfra, KSPCB
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4) The Chief Ofiicer,
TMC, Bommasandra,

Bangalore-560 099
E-mail: itstaff_ulb_bommasandra@yahoo.

Ph.no-9686577404

5) Mr, Prasad- The President,

Bommasandra lnduskial Association,

N0.60 D, 1st phase,

Near Kamataka Bank,
Bommasandra,

Bangalore- 560 099.
E-mail: ' :., ,. I.:r.:1.,1 ,.;;II.I;| ..,.,,11

6) The Director of Municipal Adminskalion,
Ambedkar Road, 9lh & 1Oth Floor,
Vishveshwariah Tower, Sampangi Rama Nagar,

Bengaluru, Kamataka 560001

Ph.no.-9900579959
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